289 Forecign Aid (Muintenance PHALGUNA 22, 1891 (SAKA)

wfaarr ¥ o gwrew w7 A fagaT
T AW w7 ¥ wqfr & ary

MR, DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a

Bill further to amend the Constitution
of India."

The motion was adopled.
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MR. DEPUTY-SPEAKER : The ques-
tion is :
““That leave be granted to introduce
a Bill further to amend the Constitution
of India."

The motion was adopted.
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FOREIGN AID (MAINTENANCE
OF ACCOUNT) BILL—Conrd.

By Shri Kanwar Lal Gupta

MR. DEPUTY-SPEAKER : We shall
now take up further consideration of the

of Aceuts.y Bill 290

Foreign Aid (Maintenance of the Account)
Bill moved by Shri Kanwar Lal Gupta,
Two hours were allotted and 1} hours had
been taken.Only thirty minutes remain and
we can accommodate one or two Members.
Then the Minister will.speak and the Mover
will reply. We have to complete all this
within thirty minutes.

SHRI YASHPAL SINGH (Dehradun) :
What about my amendment ?

MR. DEPUTY--SPEAKER : You were
not here when the time came.

SHRI YASHPAL SINGH : Kindly

permit me to move it now.

MR. DEPUTY SPEAKER : No not
now,
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